ITEM NO.57 COURT NO.8 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).3806/2023

VISHAL CHELANI & ORS. Appellant(s)
VERSUS
DEBASHIS NANDA Respondent(s)

(IA No0.105583/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.105748/2023-STAY APPLICATION and IA
No.105746/2023-EXEMPTION FROM FILING O.T. and IA No.105744/2023-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 04-08-2023 This appeal was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE S. RAVINDRA BHAT
HON'BLE MR. JUSTICE ARAVIND KUMAR

For Appellant(s) Mr. Abhimanyu Bhandari, Adv.
Ms. Nattasha Garg, Adv.
Ms. Rooh-e-hina Dua, AOR
Mr. Thakur Ankit Singh, Adv.

For Respondent(s) Mr. Gunjesh Ranjan, Adv.
Mr. Shantanu Sagar, AOR
Mr. Prabhat Ranjan Raj, Adv.
Mr. Sidharth Sarthi, Adv.
Mr. Anil Kumar, Adv.

UPON hearing the counsel the Court made the following
ORDER
List on 14.08.2023.
In the meanwhile, status quo with respect to the
allotment of the property, in question, to the appellants

shall be maintained by the respondent.
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